333 Statement by

I® A F TAT FW | UH TS L
qam 6-'3 I put it before the House that
IEE AR FFW AHEAT H G § ) FY
AFTAT A A W, WEW T
WETHET FH ar Iah a’ - I will
allow one or two Members who were left
and who wanted to raise an issue.. . .
(Interruptions) ... He has to go to Lok

Sabha because he has got some
work there.

VUET TREE AT @ 9™ Few |

SHRI V. NARAYANASAMY (Pondi-
cherry) : We have to seek clarifications on
the statement.

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu) : Madam, what
happened to the Industrial Policy which
has been shelved? (Interruptions).

THE DEPUTY CHAIRMAN : Let him
make the statement. The Minister is here
and T have Special Mentions also. (Inter-
ruptions).

SHRI TINDIVANAM G. VENKAT-
RAMAN : It has been pending for the past
ten days. (Interruptions).

THE DEPUTY CHAIRMAN : Let us
finish one business.  (Interruptions).

KUMARI CHANDRIKA PREMII
KENIA (Maharashtra) : Madam, I am also
raising a point. You fixed up 5 o'clock for
Special Mentions. I am not against the
hon. Minister's making a statement and
thereafter the hon. Members seeking
clarifications. Since morning we are wait-
ing for the Special Mentions to be taken
up. I want to know about the Special
Mentions. Thereafter, the Industrial Policy
statement is to be taken up.

THE DEPUTY CHAIRMAN : Let the
statement be over. Then we will have the
Special Mentions. Then we will take up
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at 5 o'clock but things happen unexpectedly
because the Minister has to go to the other
House. So we will take it up. Thank you
very much for being accommodative.
(Interruption).

SHRI JAGESH DESAI (Maharashtra) :
Madam, after the statement of the Foreign
Minister, let us take up the Industrial
Policy.

THE DEPUTY CHAIRMAN : Let us
first have the Foreign Minister's business
and then the Members can express their
views and we can go accordingly.

SHRI DIGVIJAY SINGH (Bihar) :
Madam, when we are discussing the
Industrial Policy today ?

THE DEPUTY CHAIRMAN : I cannot
give you the time. Let me finish the
statement. After that there are Special
Mentions. (Interruptions).

SHRI DIGVIJAY SINGH : Because
you are also coming every day and we are
also coming every day to discuss it. We
are sitting unnecessarily for this.
(Interruptions).

THE DEPUTY CHAIRMAN: You
should be coming every day even other-
wise. I would like the Industrial Policy
also to be discussed today. It is the last
day. The Minister is here. Let us finish the
business one by one.

SHRI DIGVIJAY SINGH : Are we dis-
cussing it ?

THE DEPUTY CHAIRMAN: From the
Chair, we want to discuss it. It is entirely
up to the Members when they want to

discuss it.
I

STATEMENT BY MINISTER
Situation in Gulf

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI I. K. GUJRAL):
Madam, the august House will recall the ;
statement I had made immediately after j
ray return from a visit to Moscow,
Washington, Amman, Baghdad and Kuwait
“in the context of the Gulf crisis. That
visit was made primarily due to our deep i
concern for the welfare, security and well-
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[Shri I. K. Gujaral] being of the large
Indian community that lives and works in
Kuwait and the Gulf.

In Kuwait and Iraq, the situation has
deteriorated since my visit. The position
regarding essential services including water
and electricity and the telephones and
medical supplies and treatment is not satis-
factory. Continuing fuel shortage remains a
cause of concern. While the Indian
associations in Kuwait continue to run com-
mon kitchens, the availability of rations has
seriously decreased. In fact, the Iraqi
authorities have informed us and other Asian
countries which have sizeable number of
their nationals in Iraq and Kuwait that they
will not be able to make arrangements for
rations for members of their community and
that this will have to be done through the
import of food.

This general deterioration in condition has
resulted in the lowering of the morale of
Indian nationals. Hence the desire for
repatriation has increased which has obliged
us to take corresponding action to augment
the facilities available for re-. patriation.

Regarding repatriation of Indian nationals
there is until now only one route available,
namely from Kuwait via Baghdad to Amman
by road and thereafter by air to India. In
response to the vastly increased demand, we
have gradually stepped up the rate of
repatriation. Currently five aircraft of Air
India are repatriating from Amman
approximately 1500 passengers per day. This
is planned to be stepped up to 2300 in another
day or two and subsequently it would be
further increased to 3500 per day. This is of
course subject to the necessary over flight
clearances being received for all these
additional aircraft. The intention is that some
of the aircraft will fly direct from Amman to
India while others with a shorter haul capacity
will separately fly on the sectors Amman—
Dubai and Dubai-Bombay. For repatriation
purposes, we have also pressed into service
two passenger ' vessels, the M. V. Akbar and
the M. V. Tipu Sultan.

So far a total of about 22,000 Indian
nationals from Kuwait have been repatriat-.
ed. While doing our best to step up
repatriation, we have continued to emphasize
to the Indian community through the media
and though. direct contact that
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they should not panic or be stampeded into
hasty departure and that they should leave
Kuwait only after the backlog of those to be
repatriated from Amman and Baghdad is
cleared and after the rate of repatriation by
the only route available is enhanced. At
present there are in Amman approximately
5000 Indian nationals and another 15 to 16
thousand are camping on the Irag-Jordan
border. A further 8000 are located in Baghdad
and Basrah awaiting repatriation. It is our
hope that all those in Amman and at the Iraqg-
Jordan border will be successfully repatriated
in another ten days while those who are
already in Iraq can be repatriated during the
following few days.

I would like to express here our sincere
appreciation for all that the Government of
Jordan has done to look after the Indian
nationals who have been coming to Amman
in sizeable numbers for repatriation. They
have helped the Embassy to set up camps, to
arrange transport and to look after them
during their transit halt with food as well as
medical care. With such large numbers
involved, there have naturally been some
problems. We have taken action in an attempt
to solve these problems. 67 tonnes of food
have already been despatched to our Embassy
in Jordan, and we have approved expenditure
of Rs. 1 crore for the despatch of further food,
medical supplies and tents, during the coming
days by air as a gift to the Government of
Jo.dan. This, we hope, would go some
distance towards relieving the burden which
the Jordanian Government is bearing. For
repatriating the nationals of Asian and
African countries.

Several State Governments have also
extended generous assistance in the repa-
triation facilities accorded to those from
Kuwait. They have provided transport from
the airport to the railway station for the
onward journey, transit accommodation, if
necessary, as also transport facilities further
upto the destination of the repatriates. They
have given cash relief to those who needed it
on arrival. Arrangements have also been
made to admit children of repatriates in the
schools by both the Central and State
Governments.

The major problem, as I have mentioned is
the supply of food and medicines to our
people in Kuwait and Iraq. Following my
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discussions in Moscow, Washington, and
Baghdad, we had decided to send a ship load
of food to alleviate the food shortage faced
not only by our nationals, but by all
nationalities. We took this decision on the
basis of the clearcut provision in the U.N.
Security Council resolution (661) that
medical supplies are not subject to any
restrictions and that food for humanitarian
purposes can be supplied. In our view in the
context of the present general shortage of
food supply, all food supplies serve a
humanitarian  purpose. We, therefore,
approached all those with maritime forces in
the area so as to ensure safe passage for food
shipments. It was a matter of deep concern,
therefore, when we were categorically told
not to proceed with the shipment of food,
that food is not in such short supply as to
have acquired humanitarian dimension and
that food shipment will not be allowed to
pass and will be interdicted by the naval
ships deployed in the region. We are
convinced that the resolution is not subject
to differing interpretations. Indeed there are
several member states of the U.N. who share
our view. In the letter that I addressed to the
U.N. Secretary General, I informed him of
the developing food shortage in the area,
which is causing immense misery to Indian
nationals there, and of our decision to
despatch a food ship. I also impressed upon
him the urgent need for mounting an
international effort to alleviate the human
suffering arising out of food shortage in
Kuwait and Iraq.

Since this problem is assuming serious
proportions with each passing day, yester-
uay 1 addressed a message to all five Per
manent Members of the Security Council j
apprising them of the seriousness of the
situation, and urging them to assist and j
support us in the initiative that we are
i
inking in consultation with other similarly ;
placed countries, for getting a suitable de-
cision taken by the Security Council to put :
in place urgently arrangements for supply-
ing food to our nationals. Simultaneously.
we have asked our Permanent Representa
tive in New York to consult these countries
with a view to taking such an initiative in
the Security Council.

i
Madam, I have to report that there has been
some delay and even departures form
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the assurances given by the Iraqi authorities
in implementing the agreement reached
during my visit to Baghdad, on which I had
earlier reported to the House. Of course, the
most disconcerting development has been the
position taken by them that repatriation from
Kuwait and Iraq itself, which is most
convenient, will not be permitted until the
aircrafts or ships deployed for repatriation
brought food in the inward or outward
journey as the case may be. for example, we
had suggested aircrafts to bring repatriates
directly from Kuwait, Basra and Baghdad io
India. But the Iraqi authorities have taken the
view that unless the same aircrafts brought
food from India to Iraq, this would not be
permitted. The same condition has been
applied to passenger ships that could go to
Iraqi ports for evacuation purposes.
Proposals for hiring Iraqi aircrafts from Iraq
and deploying them for direct flight from
there to India have also not materialized so
far, precisely for the same reason and due to
the same conditionality. I have addressed a
detailed message to the Deputy Prime
Minister and Foreign Minister of Iraq con-
veying to him our concern at these deve-
lopments which have immensely added to
the stupendous problem that we are facing in
repatriating our nationals from Iraq and to
the sufferings of the members of the Indian
community who have now to undertake the
arduous journey overland to Amman before
they can be repatriated.

I have to report with regret that the
political and military situation in the Gulf has
been fast deteriorating. Tension is mounting
and the process of escalation continues
unabated. The build-up of foreign military
forces in the region is continuing
uninterrupted. If no action is taken to halt
this drift and find a negotiated settlement to
the problem, the possibility of a military
conflagration cannot be ruled out. This will
have disastrous consequences not only for
our region, which is a neighbour of the Gulf
area, but also for the whole world. Over the
medium and long range the continuing
tension in the Gulf region is likely to lead to
further militarization of South Asia, thus
endangering peace and stability in this
region.

It is imperative in this situation that
diplomatic  derivatives hould be taken
to
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(Shri I. K. Gujra!]

try to resolve the crisis. The importance of the
Non-Aligned Movement taking an initiative in
this regard is all too evident. Mainly at our
suggestion, Yugoslavia, the Chairman of the
Non-Aligned Movement, has decided to
establish a Group of three countries consisting
of Algeria, India and Yugoslavia and has
convened a meeting of the Group at Belgrade
on the 11th of this month. I will be going to
Belgrade for this purpose.

At the same time, we are continuing
our consultations with other Governments who
are involved in or are playing role in the
context of the Gulfcrisis.  The Special
Envoy of the Emir of Kuwait was in Delhi this
week and extensive discussion with uson
the various aspects of the crisis. A
Special Envoy of the President of Egypt will be
here in a couple of days, and we are looking
forward to ex-* changing views with him
also. Apart from this, we have continued
exchanges at diplomatic levels both in New
York and here with the representatives of
the Permanent Members of the Security Council
as well as with those of other Members. We
are also in touch with the envoys both in New
York and Delhi of other countries having
large expatriate population in the area and
facing similar problems.

Madam, in a complex situation like this it is
difficult to provide ready-made answer. But

there seems to be consensuson at least some of

the measure that must be taken. And these are :
renunciation of military solution to the problem
and working for a political solution; withdrawl
by Iraq from Kuwait and the restoration of its
sovereignty and independence; a reversal of the
foreign military presence in the region; and
above all, a commitment by the international
community to mount a -concerted international
effort, without further delay, for solving the
humanitarian problem of ensuring safety,
security, well being and repatriation of foreign
nationals trapped in Kuwait and Iraq and
arranging or food supplies lor them. Thank
you, Madam.

THE DEPUTY CHAIRMAN : I have a
number of names with me for clarifications.
Dr. Abrar Ahmed Khan.

[RAIYA SABHA]
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would request every Member, not only you
but everyone, to be very precise. There is no
need to repeat because it is a long statement.

DR. ABRAR AHMED KHAN (Rajas-
than « I will ask only two noints.

w® wgd  wew, d WA mefY o
g 7z wren sg fEm gee ¥W %
Peast off 9rr Fdq drr TE

b
v 2. Twm T o 9T e

2w 21 Peifam 2° otz 7 gr o &
WA H1 e HL @ E TS IgT AW
arr P Peafe & 88 0 o 9@ fan
7 EET FEV-HEN GRAT W AT W
g o & P P afE § a0R 9
arr #3 Feafer ar T a1 HT A A
a1 @ 5, IEE AT § T Wi
& gwa wa 7 uhx uwr agt e g
gr Wy St I "9y W & aF ;I

FAENTEE !

wer zww TeaC 97 § WweE S9-
mate wEigar, sEr #W  T@w Al

wET W o AT AT 95T 9T P& AT 97

gareit ® §Td aretdad &9
afEET & it 5000 dfE /T B
g | ¥wE I¥E @ 9g41 &= 3000
g1 5 9EW W 7 T 2000 W AW
TEETE ¥ WAl 97, TEE €% W
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fegfs &t g% &, @@L @
T TT U ATEAATR W OWEIW A
TR A W T, I% BUIN T W
#rv THY AT A €E1 & HAL ANCIHI
et & a PAwer TS gl W
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FWE | A IWOHET AET F, 9
B T BT T TS AT ZT W4T B
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foved @ Pam g a7 ¢ w1 2 7
YA |

SHRI A. K. ANTONY (Kerala) : We share
this statement by the Minister. In fact, even
before the statement I read a few letters which
our honourable Foreign Minister brought from
Iraq in which many of our friends said that un-
less urgent steps were taken within a few
weeks there were going to be starvation deaths
in Kuwait. And unless we do something
boldly, drastically, I fear that they are going to
face one of the greatest human tragedies in the
Gulf, in Kuwait. In a similar situation—I am
not comparing but I am pointing out one
example— in Sri Lanka we sent food articles
to them. I know the forces in this area are
powerful. But we have to act boldly. Whatever
the consequences, we must declare publicly
that because lakhs of our citizens are there in a
state of near starvation in Kuwait, Government
of India is sending food articles and medicines
to Kuwait. And after announcing our decision,
our official decision, we must appeal to the
international community and also to the people
of the United States and Europe and through
their pressure we must  pressurise  their
Governments  that
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whatever may be the other political questions,
they must allow India to send food and
medicines to Kuwait as otherwise, thousands
of our brothers and sisters will be facing
starvation deaths. We must pressurise, through
public opinion, the United States and other
European countries who are now blockading
shipments.

So, I come now to my first question : Why
not we unilaterally declare that because of the
urgency, because of the near-starvation-death
situation there, that we are sending food and
medicines to Kuwait after declaring our
intention to do so ? Why not we uphold the
resolution of the UN Security Council and
why not we demand a special session of the
UN to find a solution to this problem. This is
my first question. We have to compel the US
Government and its allies for agreeing to our
request to send food articles and medicines to
Kuwait immediately to avoid a human
tragedy.

I come to my second question now. Of
course, the Government of India is now trying
to increase the number of aircraft. But why
can't we, in order to overcome the difficulties,
divert more of our domestic aircraft to bring
people from Amman ? According to the
private information which we are getting,
nearly forty thousand Indians are either in
Amman or Irag-lordan border. We are also
getting so many letters and calls and,
therefore, the information from Amman
indicates that nearly forty thousand Indians
are there. So, we have to increase the number
of aircraft. Otherwise, it will take many days.
Now, in Amman also, the people are trying to
get water and food and medicine like beggars.
So, we must not allow this situation to
continue. You must increase the number of
aircraft to bring back people from there.

I come to my third question now. The Chief
Minister of Kerala, after meeting the Prime
Minister and the Foreign Minister, in a Press
conference at Trivandrum, declared that the
Prime Minister had agreed to convene a
conference of the Chief Ministers to prepare
an action plan for the rehabilitation of the
Kuwait returnees. He has announced this ten
days ago. Now, thousands of people are
re-
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tShri A. K. Antony] turning and this is
creating a problem for the Government and
a problem for the people and already there
is social tension. So along with our attempt
to send food and medicine, to send more
aircraft, the Government should convene an
urgent meeting of the Chief Ministers to
prepare an action plan for the rehabilitation
of the Kuwait returnees. This is my third
question. Thank you, Madam.

THE DEPUTY CHAIRMAN : Now, Mr.
Subramanian Swamy.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : Madam Deputy Chairman, by
reading this statement of the Minister, one
gets clearly the impression that the
Government of India is totally impotent as
far as protecting the Indians is concerned.

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE) : 1do
not know whether that word is parlia-
mentary or not.

SHRI SUBRAMANIAN SWAMY : Is
it unparliamentary ?

SHRI I. K. GUJRAL: But I do not mind
because I know it is coming from a fellow
being !

SHRI SUBRAMANIAN SWAMY
What did you say ? Coming from a...

SHRII. K. GUJRAL : Froma fellow
being !

SHRI SUBRAMANIAN SWAMY
Now, despite making a series of pro-Iraqi
statements, the Government of India has
reached a stage where the Foreign Minister
has to tell us that the Iraqi authorities have
taken the position that repatriation from
Kuwait and Iraq will not be permitted
unless the aircraft or ships employed for
repatriation also brought food there. This
means that the Indian have become
effective hostages with the Iraqis.

In this context, I would like to draw the
attention of the Minister to a news item in
"The Hindu" of today which says, "Indians
on the streets of Baghdad", and it is a very
moving report on how the Indians are living
in Baghdad—not in Kuwait—and how even
they cannot be brought back.
Therefore, 1 would like
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to know from the honourable Minister, when
he is talking about a political solution as
opposed to a military solution, as to what
exactly he has got in mind. I am asking this
question because President Saddam Hussain
has made a declaration that the annexation of
Kuwait is not open to any discussion. Either
you accept the annexation. If you don't accept
the annexation, then you must have an open
mind on an alternative solution. If necessary,
if the whole world is united, including the
USSR, I don't think we should still continue to
take a stand which would be interpreted in the
world as pro-Iraq, particularly in the context
of the way they are treating the Indians as if
they are nobody and are dogs.

Secondly, I would like to know from the
hon. Minister that when you talk of the Non-
aligned movement there is already a split in
the Non-aligned movement. There is an Arai>
League solution and an Arab solution. I do not
know whether the Minister is aware of it. The
Arab world is divided into two camps. Which
side are you—here also in the middle, playing
to neither side ?

Finally, one of the newspapers said that the
Prime Minister has written a letter to the
President of the United States and to the
President of the USSR. What is this letter in
content ? I do not want all the details.
Naturally you are not going to give them. But
is it not also another letter in helplessness ? Or
is there any concrete suggestion ?

1 would conclude by saying that at this hour
of crisis if you cannot get the Indians out,
which was originally your goal, then it would
be better for India to take a clear-cut stand and
side with those forces which will be in a
position to undo the annexation effectively.

SHRI JOHN. F. FERNANDES (Goa):
Madam, two days back we saw a pathetic
sight, it was telecast on the Doordarshan that
50,000 Asians were trapped in the neutral
zone in between Jordan and Iraq, and they
were literally struggling for food and water,
Madam, and they were beaten up by the police
to maintain law and order.
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THE DEPUTY CHAIRMAN : It waslast
night also.

SHRT JOHN F. FERNANDES : Today
also. Madam, as the Minister has rightly
mentioned, no permission has been giver,
to us to do a humanitarian service. I re-
member, in 1987 the Government defied
the sovereignty of other countries and
dropped food in Sri Lanka, not for Indians
but foreign nationals. Madam, if this is the
stand taken by certain western powers, I
think we should try to make the same
attempt again and we should not allow our
people to be blackmailed or to be starved
in foreign countries.

Madam, the Minister has mentioned in the
statement that 1500 Indians would be
airlifted every day. I think even if they airlift
2000 per day it will take them 100 days there
are 2 lakh Indians in Kuwait and in Iraq,
both legal and illegal migrants—it will take a
very long time to airlift them, and that will
be very disastrous for our people. I would
ask the Minister, as it is done by the
Government of Sri Lanka and Bangladesh,
why can't we iequest the International Relief
Organisation or the United Nations Disaster
Relief Committee to help us in this matter ?
And I think they will charge us no i monev. I
don't think we should be very shy about it. I
think we should go forward and put in this
request to the United Nations. And regarding
not allowing the ships to cross waters,
Madam, I would like to know from the hon.
Minister whether we have sought help of the
International Red Cross or International Red
cresent in this matter, because I don't think it
is a defiance of the United Nation's Resolu-
tion No. 661. When the Western force are
not allowing us to function within the
Resolution, I think there should be some
objection and, if necessary, force must be
used.

Then, Madam, the Indian Air Force are
lifting a lot of Indians from the Gulf. ButjI
think no food has been supplied to them j in
the planes. I have no complaint about j that.
But when they land on Indian airports, I
think the Civil Aviation Ministry j should
make some arrangements to give them
some food and water. 1 am told that from
the airport they are just huddled together in
the bus and sent to the
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railway station. That is not fair. Some
arrangement should be made to provide
them the basic amenities, Madam.

Madam, the other day we had a report on
the Doordarshan that Iran would allow
Indian nationals to cross into Iran and go to
India. I think subsequently this stand was
changed by Iran. Dr. Swamy rightly said it.
Is it done to blackmail India just to exchange
food for people ? If this is the stand, I feel
that the Government of India should
intervene and have direct talks with the
Government of Iran to help us in this matter.
Thank you.

SFIRI V.
NARAYANASAMY
Poncheherry) : Madam Deputy Chairman, I
have three questions. Tne Statement, though
exhaustive, implies that the Government of
India is unable to help the people who are
stranded in Kuwait in spite of the efforts
made by our Foreign Minister. I would like
to say that the Government of India should
take the initiative to bring the people who
have crossed over to Jordan as far as
possible and all possible help should be
given to them. The Minister says at page 4 of
his Statement : ""We took this initiative on
the basis of a clear-cut provision in the U.N.
Security Council Resolution 661 that
medical supplies are not subject to any
restrictions and that food for humanitarian
purpose can be supplied". Under the U.N.
decision, the medicines can be supplied even
to other countries in case of difficulty.
Therefore, there is no difficulty in airlifting
the medicines even according to the U.N.
Resolution. The Government can very well
do it on humanitarian grounds. My point is
that the hon. Foreign Minister went there to
have liscussions with the President of Iraq,
Mr. Saddam Hussain. Then they imposed a
pre-condition that if the people are to be
"epatriated, we will have to bring the food
supplies. I would like to know what was he
Minister's response there. It was all ilong
said that Iraq was a friendly coun-:ry. Our
genuine request is for bringing he people
who have been stranded in vuwait and Iraq.
My point of view is hat our diplomacy has
failed there. I vould like to know from the
hon. Minister vhether our diplomacy has
failed while le was talking to the President of
Iraq. He has taken all the initiative. I

appre-
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date the initiative taken by him. But the
mission was a failure. Even though he had
taken all the initiative, his mission to liaq and
Kuwait was a failure because the net result
was not favourable to India. Therefore, I
would like to know the response of the hon.
Foreign Minister when these pre-conditions
were imposed by them.

Madam, I have received information from
Indian citizens in Kuwait that when the
ration shops opened only for two hosts a day
and the people started standing , the queue,
the shops had been closed within half an
hour. There are no private shops there. Even
the private shops have not been functioning
there. It is the duty of the Government of
India to take immediate steps. The Minister
says that he has written to the permanent
members and contacted the President of the
United States. The Government of India
should have taken these steps earlier for the
supply of food and medicines because: when
the Minister went there, he would have
assessed the situation that people were
suffering for want of food and medicines.
Why did they take late steps in writing to the
permanent members of the U. N. Security
Council.

Then there is another pertinent problem. If
the people are being brought here, what is
there plan of action to rehabilitate those
people ? The people from Kerala are more.
What is their plan of action ? These are the
three points on which I would like to seek
clarification from the hon. Minister.

THE DEPUTY CHAIRMAN Hon.
Members, 1 have got a lot of names listed
with me. I request the Members not to repeat
which is being already asked because if you
repeat, then there is no point. It is already
being asked and the Minister will reply.
Please try to ask something new if you have.

| wWewr  WETy  WTerEy (I
waw) : WA WgTEw & Fee q & O
foaer oo T §° 98 9O #T @Y
g | ZW AN #r I A QO e
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THE DEPUTY CHAIRMAN :
the point not raised by anybody.

It was

SHRI SYED SIBTEY RAZI (Uttar
Pradesh) : Madam, no doubt, India has deep
anxiety because we are directly affected by
what is developing in the Gulf whether it is
our economy or growth. And basically the
immediate malier of anxiety is our stranded,
people in Iraq and Kuwait. We were very
happy and we welcomed the previous
statement of our hon. Foreign Minister which
he gave after visiting Kuwait and Iraq. And
we attached high hopes. But, today, the
statement made by the hon. Foreign Minister
has disappointed us because he has only
attached high hopes and good wishes. When
our people are near to death and they are
suffering from hunger and thirst, this
statement is not going to help them at all.
About 1,80,000 people are stranded in both
the countries, and the way they are trying to
bring them back to this country is very
discouraging. And the number of flights and
airplanes which have been deployed to bring
them back is very insufficient. So, I would
like to ask the hon. Minister whether they are
leaving these people at the mercy of their fate
or are they also going to approach the United
States—if a war breaks over there, innocent
people of Indian origin will be killed—that
they should wait till the repatriation of the
total population of the Indian origin if they
want to attack Kuwait.

Secondly, Madam, the main provocation
was the intervention and the highest and the
mightiest military deployment by the United
States in Saudi Arabia. The provocation due
to the deployment of the US forces has not
been condemned in this statement. And India
has not said anything against it. Actually, the
problem started with the blockade of the
cargo and the movement to and from Iraq. I
think, this deserves condemnation. This has
been condemned by the Secretary-General of
The United Nations also. And nowhere it
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has been stated that medicines and foodstuff
should also cover the scope of the
Sanctions.

Lastly, 1 would like to know from the hon.
Minister whether they are going to talk to the
Iraqi Government that if we could supply
some foodstuff and medicines to them, they
will allow their airports for bringing back our
stranded people. Supply of food and
medicines is a humanitarian problem and we
should think from that angle. And would the
Kuwait Government permit the use of the Al
Agqaba port for bringing more passengers to
our country because the way we are picking
up our Indian nationals from there, it will
take four or five months ? And the role of the
NAM has not been very much noticed during
this crisis. You have informed us that a Com-
mittee has been formed under the leadership
of Yugoslavia. I think, it is just an eye-wash.
It is not going to result in something very
fruitful. The words and phrases used in this
statement are discouraging and you have
failed to do justice. You have not done your
duty expected to you. You have not been able
to spell out anything concrete towards
solving the problem. The question is, will
India try to play its role in bringing about
peace and amity between Iraq and Xuwait ?
The Prime Minister has said. Also, will you
try to make the role of NAM more effective ?

THE DEPUTY CHAIRMAN : Mr. Sibtey
Razi, which port you were referring to ? 1|
did not hear.

SHRI SYED SIBETY RAZI Agaba, in
Jordan.

SHRI MD. SALIM (West Bengal)
Madam Deputy Chairman, of course, very
correctly, the statement expresses concern in
regard to the foreign nationals trapped in
Kuwait and Iraq, and also in regard to their
repatriation.

At the end of his statement, the hon. Minister
has tried to give some answers, though not
readymade, to the situation. There is no
mention of the US' military presence. The
Minister has said here : . . .a reversal of the
foreign military presence in the region ..."
while you have opposed the Iraqi role in
Kuwait and
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correctly mentioned ". . . renunciation of a
miltary solution to the problem and working
for a political solution; withdrawal by Iraq
from Kuwait ..." etc.

The problem which you are now facing is
one of evacuating our people trapped in
Kuwait and Iraq. There is also the problem
of reaching food and medicines to the needy
people there. We should condemn the role of
the U.S. which has gone too far in its
blockade operations in the name of
implementing the UN sanctions. We
should condemn it.

I would like to draw the attention of the
hon. Minister that since most of the people
returning belong to Kerala, it is a great
problem for the Kerala Government to
rehabilitate them. The Kerala Government
has come forward with a plan costing Rs.
750 crores. I would like to know, what is the
reaction of the Central iGovernpnent in this
regard ? Ailso, in regard to the education of
the children who have already arrived here,
will the Central Government direct the
Central Schools to open more sections ?

SHRI G. G. SWELL (Meghalaya) :
Madam Deputy Chairman, the most  dis-
concerting feature in the Minister's state-
ment is about the decision by the Gov-
ernment of Iraq not to allow the aircraft of
other countries to land in their territory
including Kuwait unless the aircraft also
carry food and medicines. = Now that
seems unlikely. It is extremely improbably
because the blockading powers are deter-
mined to tighten their screw on Iraq and there
is increasing talk of an air blockade. This is a
daunting scenario. I do not know how you
are going to meet the situation. Ido
not know whether the hon. ] Minister has any
idea to share with us, as to how he is going to
meet the situation. I Is there really the
possibility of an air ' blockade ? This
one thing.

I Secondly, he has said that we have been
carrying some food and medicines and also

i tents to Amman and making them over

to the Government of Jordan in order to

help them meet the situation. But we have
tens of thousands of people over there
living in extremely difficult conditions.
i Now thereisa blockade also to the
Gulf of Aqaba in Jordan. In the event
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(Shri Mohd. Salim]
of an air blockade, will this also apply to
aircraft going to Amman ? If that happens, the
situation will almost be impossible.

Thirdly, I would like to know, when we go
to Amman, over which air territory do we fly
? Do we overfly the present territory of Iraq
including Kuwait ? These are the three
questions. Will the hon. Minister throw some
light on them ?

st woAs T (fegre) o ITeaT
ofg e, ¥9 5% & 0 9gd |

2T ar g P % &
T TTRNEE A8T & (% gw 91 Al |
A TR | W ﬂ’l‘ﬂﬂ%’tﬂ'ﬂfﬂﬂﬂ"r
i & s T & FE TEEAGT @Y
@ drv s= a1 aw wHr Peafy @ =9
g & P o7 g o @At P T
TENT FHE | TR T 9@F AT
ﬁ%ﬁ'aﬂ‘(aaw?awfawafmmi
TE | WE ST ogET & IR MW
At g @ Tow W 9ET 9y Prie |

|
<l

FTH  fx gure Wt A At § T
Prres & a1 &% § 3w Pagem © arfs |
WIRE T A6 @ (w0 dETS 95N FEF;
TE TAE WA ARE A FT | T TeaT |
I B T & am‘f?ﬁsg:r#’raﬁ'cff
g fo gwrc ant Aot 9w A AT
T 7A@ | A wtar @ @ wwE
& T dess fagiur & o
ST gwTT O wfew @, 7 g9 QEMAG
afew g° e o Paeiat o 2, gwid
o Faw” ofems diifaaT =% ofe 8 |
¥ qfems aifvas &1 a7w 7 G&HR
T I E | W W @iey oy
Z. P& 7z #t =Y & PF o &

fom & 9% o9ew @ 1 IR A
sote faar @ g AW | @wW zﬁ‘

7 fem w7 7 dfer oo Paes 0T
At s 7 A dr s dre gwe W
T G [ A Lo (SgEeT) = |

[RAJYA SABHA]

Minister 352

wifad §  Fad B0 9aM, S|
FETt FT TAAE T AW B, A A
W T gERAd a9M H1 W w5
aters @rdfifery Pz &7 & w9 @@

E O e o e Ll
W& | qEGE & 97 TAER g,

R agt ag 779 & Fav 1% gw

Fre M e afRTSTI®E | qiaw
WAET T AZ & [® d I ad Bl
i @ fay &K g Paisa-ge
gt g1 & Taw agr w2 1 s
1O T 78 Caqg A7 T« &1 &
g | VT A B oIF I 4 e

AT & WIS AT S8 aF AT a1
g 1 W fsaaeas W

o, ¥ 4 I & & e Few,
Feg gwrl o & <« #, gw-
FRT TQ M T A AT =g IUET O
T & Tx SvErE W @ A ot
W qg AU | ... (TAYW). .. ST ST
Anr IPET, IUET HAWT ¥ | HTTET
A AT GE AN T AT FHqCE !
FAAT AT ZVET AT qIAT +Mew | W ar
gT M0 &, SUEWINT AEIEdT, 9§
vy TEE A G 9dW, § 0%
FATH AT IS HAT G o, U A9 B
HHIT FTE F TAT| GHE T8 gE TAT AN
TETHE G 98" ge8 gAvE ae @
SR AT ) I -4
wWeE fwa o oo g, IRt
T IO GETT WY EEE @ @I
W @7 98 a7 e & PEoEw auw
=1 g TEG €1 T a9 ¥ oy O
UA[ FT, TAD AT W & TF I AEr
W fEr T © g | (a0 &t
L)) :



353 Statement by [7 SE

;W Iell oF A T gEEd  wuEw
F W E, | WEeT §re gw Fw teee
e g ... (amUW) ... 37 @7 0g w
W, ATew X wfaae #@ ar
600 paa Frr g ST spafam o o
Py g 7w, Posieres @

THEET @ W@ & T
T T FAT FAH W ATRTET PR AT

2?7 wrft st & a1 o ar g2w &l
i Fg fqum) &g° T&T FE | T T
o @ & dr mgT § et 9w,
g 0% qgy g 9T a7 TAT-HeW g
TR T ENIC §F B T W AW )
ey &7 ¥ F9 TF TUE &1 A ®
fau I @ T §iaw @TFT =g
gatr #r agt & 99w gewr =S1fen

WH % FAT BT AGRT H A T

W 7 ar 91 & § Iowr g1 g —
aee’ UEd @ U HL gy PeEd
Fdq ff g 'R 1w fawaAr
9T @ §TETT F1 AT Fwerc g1 9w

% | wofag § o fagdi o @
qEAT | e 7 99 fagw weft o

agt TC A o WS At W ot |
gus IgET AICE F FT AT fr 0 I

4re} Y SRy &% ar § TEEEr I Py

PROF. MADHU DANDAVATE: Madam,
after clarifications, will there be a debate on
this?

THE DEPUTY CHAIRMAN : Our
clarifications are big enough to be fitted in a
debate. We have clarifications for you also,
Mr. Finance Minister .... Yes, your name is

here along with many other names. Pleasel

take your seat. There are 21 names. | have not
called all the twenty-one yet.
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AN HON. MEMBER :
beextremely tired, Madam.

THE DEPUTY CHAIRMAN : T car tell
you who has asked what question. So I
would be very happy and thankful if you ask
a question which has not been asked so that
we can get a reply, because whether one
Member asks or two ask a particular
question, the reply is going to be the same.
Now Dir. Jain.

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh) : Okay, thank you, Madam.

. Wy Towad : oanft OB E, d
qUSH FHEA H A |- BT |

DR. JINENDRA KUMAR JAIN
Madam, I believe the discussion now is
{Interruptions) I'wish to

You seem to

THE DEPUTY CHAIRMAN : Have you
come to the House for the first time after
your fast?

DR. JINENDRA KUMAR JAIN : Thank
you, Madam. I am speaking in the House for
the first time after my fast.

AN HON. MEMBER:
faster !

Good, go

DR. JINENDRA KUMAR JAIN : Madam,
I wish to ask the honourable Minister
whether he has explored the possibility of
talking to the) Government of( United States
of America, the Iraqi Government and other
powers concerned,
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i whether we can send a ship to evacuate , our
Indians there. The number of people I there is
1,80,000 and if we want to evacuate them
through the Air Force or other modes of
transport, it is going to take a number of
years. One of the things that occurred to my
mind is that a ship can. be sent if it can be
allowed. After all, even in situations of war,
for peaceful purposes things are done. We are
not a party to the dispute from either side. If.
one or two ships of adequate 'size can be sent,
totally for the peaceful purpose of evacuating
our Indians stranded in Kuwait and Iraq, we
will be able to save our countrymen. I want to
know this. Thank you.

PROF. CHANDRESH P. THAKUR
(Bihar) : Madam, let me say that in the spirit
of constructive cooperation we are watching
the efforts of the honourable Minister with
optimism. It is a testing time for the
Government in the pursuit of its external
policy on serveral counts. Relief and
repatriation is one. Promotion of early peace
in the Gulf is second and, No. 3 is, there is
scope for our visible and effective
contribution in this first major threat to peace
in the post-cold war era. Lastly, Madam, this
is the occasion to transmit right signals to our
friends and others as well.

Now my questions are : 1. The Minister
has said that the situation in the Gulf has
deteriorated. Deteriorated in what terms ?
Does it mean that the outlook for war has
substantially increased ? Does it mean that
the scope for the United Nations' role has
evaporated ? Does it mean that there is a
pessimistic outlook on the' summit which -is
taking place at the moment ? Secondly,
Madam, the Minister says that the morale of
the Indians has, deteriorated. Does it mean
that there is growing physical insecurity to
the Indians there ? There are reports in the
newspaper today that in Kuwait there is direct
hostility towards Indians from non-Indians,
particularly in the distribution of food and
medicines. Thirdly, Madam, the Minister
doesn't, in his statement,, make any mention
of the possibility of an Arab force or a United
Nations' force. Does it mean that they have
not applied their mind to that, or does it mean
that
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they do not visualize the possibility of
this?

Lastly, Madam, there are some countries
which are likely to be compensated for the
cost of suffering that they have undergone,
either from the United States ofi America or a
pool or fund that might be created from
contributions by relatively rich countries. It
there a positive scope for India being even
partially compensated for the suffering—the
economic expenditure it has to undergo—as a
result of the shooting war ?

With these words, Madam, I hope that the
Minister will not only clarify but also take
into consideration the implications and some
of the suggestions that are there.

THE DEPUTY CHAIRMAN : Now, ]
have the names of Mr. Jacob, Shri Ran
Naresh Yadav, Maulana Obaidullah Azmi
Vishvjit Singhji, Shrimati Satya Bahin, Prof.
Sourendra Bhattacharjee and Shr Kapil
Verma. Now, I don't know... Prof. Sourendra
Bhattacharya.
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THE DEPUTY CHAIRMAN Prof.
Bhattacharjee, please be extremely brief.

PROF. SOURENDRA BHATTA-
CHARJEE (WEST BENGAL): The
statement of the External Affairs Minister

Minister 358

is really disconcerting for Indians as a
whole. On the one side there is the Iraqi
condition that direct fight would not be
permitted or ships would not be allow/ ed if
food is not carried by India for Iraq.

[The Vice-Chairman (Prof. Chandresh P,
Thakur) in the Chair.]

On the other side, the name has not been
mentioned. I would like the External
Affairs Minister for once to name the
power which is preventing food sent on
humanitarian grounds to reach there. It is a
country having naval presence. This type of
indirect formulation may be in consonance
with the External Affairs Minister's
diplomatic language, but it can-

I not be very much to our own interests.

: I would like him to mention that the U.S.
Navy is really preventing our food-

I stuffs to enter this region. The silence

I has been continuing for a long time not to
name the super power.

Secondly, I would request the External
Affairs Minister kindly to tell us whether
Chairman Yassar Arafat who has a good
access to, perhaps some influence also on,
President Saddam Hussein, has been ap-
proached to help us out of the practically
hostile activities, that have now been
mounted by Iraq even against India. Perhaps
it is a habit. It was done in Kuwait. Now
they are trying to do it elsewhere.

So far as the USA is concerned not I only
its naval presence in this area exposes the
entire area to a great danger on the question
of humanitarian help, but also the danger of
this step has to be raised by at least the
NAM. Will the External Affairs Minister
ensure us that this will be done ?

Thank you, Sir.
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SHRI M. M. JACOB (Kerala) : 1 was
listening to the statement of the Minister with
rapt attention. It is really disappointing. Last
time he was giving a very promising picture.
This time he has put us in a great anxiety and
anguish, because the picture has totally
changed. Since many of our friends have asked
questions, I would like to ask only one or two
questions.

In the morning in some of the foreign
broadcasts I heard that American civilians are
being lifted by Iraqi Airlines from Iraq. That
means Iraq has agreed to lend its aircraft to
transport the American civilians from there. 1
heard on BBC this morning that Iraq has
agreed to give its aircraft and American
civilians are being evacuated today. When we
are having good relations with Iraq, what
prevents us from requesting that country to
lend us its aircraft ? If our aircraft cannot
overfly, what is preventing you to ask Iraqi
aircraft on payment or by way of any other
method to lift our people from there ?

As per your statement, even if you take
three months, you cannot lift all Indians
because it is practically impossible at this rate.
So, we have to find out some other method.
Last time I requested you to approach other
Governments if they can lend their aircraft.
This is the easiest method.

Iraq wants food supplies to reach there by
the aircraft which land there; otherwise they
will not permit them to land there. What is it
that prevents you ? After all we have given
food aid to Ethiopia. Last time when there was
scarcity there, we rushed our food supplies.
Whenever you wanted to help other people in
need and necessity, we never hesitated
extending our arm of help. Why not we think
seriously about it supplying
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food materials in the aircraft or ships
whichever go there to take people back
home ?

Thirdly, you said in your statement that
you are sending letters to the United Nations,
to the Secretary-General and air that. It is
good to satisfy us that you are taking action.
It is a governmental routine type of letter-
writing and reply-receiving. But we really
want action on this. There is no question of
our fighting here across the table. Somebody
will have to act on it. You have said that you
have earmarked Rs. 1 crore. It is nothing if
you keep our National Income in view. You
know how much we spent to look after the
refugees from Bangladesh or refugees from
Sri Lanka. This is nothing when our citizens
are facing such a situation. So, I would
request you to give priority to sending food
supplies there and also give priority to get
any aircraft or Iraqi aircraft to lift our people
from there.

I would also request you to see that
medical supplies reach there. I think there is
a way because I read in The Hindu
newspaper day before yesterday— I will not
take more time because there are many items
on the agenda—and there was a news item
written by Mr. Narayan who returned from
Kuwait. He wrote his own experience in the
newspaper as to how he escaped, how he
came how he walked, how he was put into
the car and all those details. He said "while
we were in Kuwait we saw on the
television".

Mr. 1. K. Gujral hugging Saddam Hussein,
Iraqi President. That was the limit. We were
all so much worried because the next day
Kuwaitis started attacking us, the Indians
there. What I want to say is that Kuwait is
not happy about this. I am not saying that
when you go to Baghdad you shall not hug
Saddam Hussein or you shall be unfriendly
with Iraq. What I mean to say is that in this
process we cannot afford to lose both the
people—Kuwait as well as Irag—in this
bargain. A foreign policy has to be
conducted in such a way that we regain both
in the process. It appears to me that we are
losing both. We are
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losing the international prestige. We are
losing our initiative. You are burying the
NAM and you are surrendering everything
to somebody in the Wall Street or
somewhere. That is the impression which I
get from your foreign policy. Now your
action is the only solution and nothing else.
No statement will be satisfactory because
we know how statements are made and how
they are prepared. Please act immediately.
That is my humble request. The time is of
essence. Thank you.

SHRI VISHVIT P. SINGH (Maha-
rashtra) : Mr. Vice-Chairman, 1 think that
the congratulations which we gave to the
External Affairs Minister last time
were premature. .. (Interruptions)
The fact is that Doordarshan misquoted me
because what I said was that the hon.
Minister is the best Minister in this
Government. Of course, Doordarshan
quoted me "I said that he is the best Foreign
Minister India ever had." That is wrong. I
said he is the best Minister India has today
and I still maintain that though I have a little
problem. My problem starts....

SHRI SURESH PACHOURI (Madhya
Pradesh) That means he should be
elevated.

SHRI VISHVIIT P. SINGH : I would
be very happy if he is elevated.

AN HON. MEMBER: Go closer.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : You are
coming close to him. That may not be a
happy thing for him.

SHRI VISHVJIT P. SINGH: The
second para on page 2, I cannot see this
figure. It is a little unclear. I do not know
whether it is 62,000 or 82,000.

SHRII. K. GUJRAL: Itis22,000.

SHRI VISHVIIT P. SINGH : I thought it
was 82,000. I was a little worried about that.

Now, my next problem is on page 4
where the Minister says : "We, therefore,
approached all those with maritime forces
iin the area." Then, on page 5, he goes on
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[Shri Vishvjit P. Singh]

to say that he wrote a letter to the U.N.
Secretary General and informed him of the
developing food shortage in the area and of
our decision to despatch a food ship. Now,
he has contacted all those forces in the area
also talked about a food ship. After getting
refusal from them he contacted the U.N.
authorities. Would it not have been better.
Mr. Minister, to have gone straight to the
U.N. authorities because it is working under
sanctions and the forces in the Gulf. So far as
I believe, the maritime forces are under the
U.N. flag or is it that they are under the U.S.
flag ? I would like to j know that.

Going a little further from there, the ! real
problem starts on page 6 because the |
Minister goes on to say : "I have to report j
that there has been some delay and even
departures from the assurances given by j the
Iraqi authorities in implementing the [
agreement reached during my visit to I
Baghdad, on which I had earlier reported to
the House." What was that agreement which
you have reached with the Iraqi j authorities
5

Of course, the most disconcerting deve-
lopment has been the position taken by
them that the repatriation from Kuwait;
and Iraq itself, which is most convenient, j
will not be permitted. Is it in that agree- j
ment they had permitted this and  they j
have not permitted it today ? Is that the
change ? Is it not a fact, Mr. Minister, that
they gave you no such assurances the last
time when you were there and that you came
back without any assurances, without any
actual agreement ? We were all happy at the
plane-load of evacuees that you brought back.
But in actual effect, what did you achieve last
time ? What agreement did you get ? May
be, we know the details of that. My last
question is on page 7 where you have talked
of NAM and the initiative taken by NAM. 1
am very glad that this Government is
finally talking in terms of NAM because |
have heard it—they said it in this House
and I outside; it was said by the hon.
Prime Minister as well as by the present
Minister also—that the role of NAM now has
to change because with the end of the cold
war, NAM has got now no role to play. This
is what 1his Government has been
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maintaining. I am glad that you finally
realised that NAM does have a role to play.
You said that mainly at our suggestion,
Yugoslavia, the .Chairman etc etc... I would
like to know : when did you make this
suggestion to NAM ? The present Chairman
of NAM, as you maintained, in Yugoslavia
and did Yugoslavia not take any initiative at
all in this ? I want to have a categorical
answer that Yugoslavia did not take any
initiative. That means you took the initiative.
When did you take the initiative ? When did
you get after Yugoslavia to have a meeting ?
I am given to understand that Yugoslavia had
a meeting of the NAM's ambassadors the
very day this crisis blew up and immediately
called for a meeting of the NAM Foreign
Ministers. I would like to know the details of
this. Thank you, Sir.

SHRI V. NARAYANASAMY : Sir, the
Finance Minister's statement is there. I am
not objecting to the Foreign Minister's
statement. (Interruption) One minute. Sir,
the excise duty issue is agitating the minds
of the Members and also the Industrial
Policy.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Well, there
are other things also which are agitating the
mind.

SHRI V. NARAYANASAMY : As far as
this issue is concerned, it has been reported
that about Rs. 10,000 crores is the amount
involved. 1 would like to know when that
will be taken up because today is the last
day. The Finance Minister is not here.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : It is a listed
item on the agenda. The Finance Minister
was here. (Interruption). Let this item be
over. I hope in the meantime the Finance
Minister will come because he was here
already. Let this item be over. I can see your
anxiety but there are other Members also
who are interested in several other things
and you know it is a loaded agenda.

SHRI V. NARAYANASAMY : I would
like to seek clarifications because I gave my
name.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Just have
some more patience. Shri Kapil Verma.

SHRI KAPIL VERMA : Sir, the hon.
Minister's long statement has in fact greatly
added to our concern and I would say that
for three reasons. There is not only the
question of safety of our people in that area
and the failure of the Government to solve
the problem but also the fact that our
Foreign Policy does not appear to be
yielding results. I will not use very strong
language because the correctness of policy
will be mainly judged by our own interest
and whether it has ensured safety of our
people.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : You pro-
mised to be brief.

SHRI KAPIL VERMA : Yes, I would be
very brief. The first thing that I am going to
ask is about the Minister's statement that the
chances of military confrontation are
increasing. The risk of war cannot be ruled
out. Of course, in diplomatic language, he
put it very mildly. But as I see from
American statement, they are preparing for
long term confrontation and it appears that
Pakistan is going to be a frontline State to
them and would be supplied arms and
ammunition on the same scale on which they
were supplied in the case of Afghanistan
war. That brings a lot of sound of alarm bells
in our ears. Pakistan has got one more
opportunity to arm itself and that is why, we
want to know exactly whether our Foreign
Minister had talks with the American
Secretary of State and Defence Secretary
and others when he went to Washington.
What talks did we have ? These arms, I am'
afraid, are going to be used against India
once again. And with their evil eye on India,
a new development has taken place on our
borders. It has given altogether a new
dimension and I am more concerned with
that apart from, of course, the fact that our
own people are suffering. Everything must
be done to evacuate them. I want to know
whether he has got such assurances on that
issue or not that these arms will not be used
against us. And what is his assessment of
this basic change in the security situation
apart from other things ?
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Secondly, what is Russia's attitude' in his
assessment in respect of the new deve-
lopments because they are changing their
traditional attitude on this issue ? They are,
to a very great extent, going with America
on this issue. What is Russia's and U.S.A's
response to our approaches to the U.N.
Security Council, about food supplies to
Indians in Kuwait and the other things for
which we have approached? What is
America's attitude ? What is the reaction of
the various Security Council members ?

Thirdly,— I am finishing with this—
what is now our Arab policy ? There is
division in the Arab world about Saddam
Hussein. What is our attitude about Saddam
Hussein now ? Are we going to be more
forthright about his invasion of Kuwait
because we have dragged our feet about him,
of course, there are own interests ? 1
understand  the political and other
compulsions. The safety of our people is
involved. Afghanistan has said certain
forthright things. Other countries have said
some other things. Now the Arab League has
adopted a very different kind of attitude. I
want to know clearly what our Arab policy
now is.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Azmi Saheb,
you are the next. I am sorry. I discover that
Smt. Satya Bahin's name is there. Would you
like to take a minute or two ?
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SHRI I. K. GUJRAL : Sir, let me begin by
saying that I have made the statement today
in a mood of agony and anguish and deep
concern and the purpose of making the
statement primarily was that the nation must
know at every stage how the situation is
developing so that we are all able to share it.
I was not looking for either garlands or
brickbats. That is not the issue. The issue
basically is that a situation is developing.
nfortunately it is a warlike situation, not of
our creation, but a situation which has
developed around us and we have problems
in which we are caught. When I went to
Baghdad and other places, that was a quest
to try to find a solution, solution not so much
to defuse the situation—of course that
concern is there—but more than that how to
get our people out. Ever since the situation
has developed, 1 have said time and again
and I repeat it that the first priority of India's
foreign policy is to come to the rescue of our
own people and that is why you would have
seen whether I made statements about the
situation prevailing or whether I spoke in
public or in private, I
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had always attached primary importance to
our people and that is what every Indian
feels also. And I think this is a time for

\ j us not to blame each other, but to get to-

together and put our heads together to find

[a solution to the situation.

When I went to Baghdad it is a fact

that the situation was getting grave. But the
response was helpful and that is why I
(came and reported to the House and I gave j
details then as to what agreements had
been arrived at. And the agreement was
that our people could be taken out.  The
agreement was that we could send our
planes to Basra and Kuwait and also our
ships to get our people out. As a matter of
fact, one or two things I should have said
and I say them now. = We had one of the
Indian ships at that time in Kuwait, MV
Safeer. It had reached Kuwait a few days
before the aggression carrying some rice.
And the Kuwaiti authorities agreed that they
would let this ship come out with our people.
About 750 people travelled in that ship and
they have reached now Abu Dhabi from
where we are flying them out. The
understanding was also that our aircraft and
ships could go to Baghdad and elsewhere. As
a matter of fact, one of the planes could go to
Baghdad after that and brought about 220
people from there. In the meantime the
number of people coming out via Amman
has been increasing and the traffic there has
been increasing. We are deploying all the
planes that we possibly can; not because we
don't want to send more planes; it is a
question of how many planes the airport can
take in. because it is not only the  Indian
planes that are going there, there are other
nation nalities also, other refugees also,
coming out and, therefore, they are having a
traffic jam. 1 can assure this House one
thing. Neither planes nor human effort will
be spared Dbecause this is our first
priority. We are prepared even and we have
made a plan to stop the internal  airlines
and deploy all of them there subject only
to one consideration as to how many planes
the airport can take in.  Therefore, we are
constantly reviewing the situation.  And I
would only submit that the House may
kindly take this word from me that everyday
not once but twice, thrice, we are taking
cognizance of the situation and adjusting are
efforts accordingly. When I gave
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the figures and when we are deploying
more planes to step up evacuation from
1500 to 5000) approximately, it is in con-
formity with the situation as it develops.
We have even taken out the planes  that we
are not working  otherwise,  A320s.
Therefore, the issue is not that. The issue is
how swiftly we can take out our people. We
are trying that. About 5000 people, as I said,
are in Amman just now. And 1: have
given the figures of the people on the border.
The Jordanian authorities have decided that
they will let a regulated traffic come in
because they don't want a congregation or
collection in Amman itself; otherwise, it
means a great difficulty for them. At the
moment all nationalities put together there
are  approximately 100,000 people in
Amman. Therefore they do not want more
people to come in. Our understanding has
considerably added to  our strength; in
Amman as soon as a plane leaves, almost
an equal number of people are brought from
the border into Amman airfield. Of course,
we are giving priority to'Women and children
and naturally also to those who are not in
good health. This is one part of the problem.
The second part of the problem is how to get
our people out, those who are still in
Kuwait and who are still in Baghdad, if it is
possible, without goingto Amman. The
understanding that was reached at that time
was that they would also let some
people come out via Iran.  That would be
very convenient for us.  In the first three
to four days we were having difficulty in cer-
tain things with Iran, but ultimately I
telephoned the Foreign Minister in Telia-ran
and he agreed that people could come out. If
there was any snag, that was because of the
war between Iraq and Iran and certain areas
were mined. They had cleared a very
narrow lane from where people could come
out. I was told that only one truck at a
time could passthrough the narrow lane
and that traffic was being monopolised for
the presence of war material. Therefore,
for the first three-four days we could not
use that facility and in the meantime we did
send a ship there, the Tipu Sultan, either to
go to Kuwait or to go to a port in Iran to pick
these people up. But when we became
reasonably clear that our people could
move from Iraq into Iran this new posture on
the part of the Iraqi Government came
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Even now we are trying to see that people
could come out via Iran and then we will
pick them up by ship or by air, whatever is
possible. This is under active pursuit and we
trying to pursue this further.

Now, the main point comes and that is the
shift in the Iraqi policy. It is not only for us.
Two days ago, they called all, the
ambassadors, of India, Pakistan, Thailand,
Phillippines, etc., ambassadors of those
countries whose people are there, and they
told them, "You must bring food." Now, I
cannot understand the policy shiftt be-case
they are trying to pressure .. (Interruptions). .

SHRI SUBRAMANIAN SWAMY :
They are not putting you on par with
Pakistan ?

SHRI I. K. GUJRAL : You seg, it is not a
question of putting us on par or not on par.
Therefore, please do not try to ask me either
to say "Yes" or "No" with regard to a
situation which is far more serious than what
you consider it to be. It is a grave situation.
Therefore, the main point is—I am not trying
to advance any arguments at this stage—that
they called the seven ambassadors and told
them, "You please make arrangements for
food for your people." This is the situation
and this is the posture that they have taken.
Whether this is armtwisting or whether it is
pressure tactics or whether it is a grave
situation, that naturally we have to conclude
in our own way. But I can assure this House
that we are leaving no effort which can
possibly be made at this time to try to see
that food goes there because food has to go
there because it is not only a humanitarian
issue for all of us, but it is also a matter of
life and death for all of us since our people
are involved there. But this posture by the
interdicting authorities that they will not
allow the ship, etc. is not acceptable and that
is why we have started moving all the UN
forums, world opinion, all the humanistic
organisations, together and trying to say that
this is something on which we all, the whole
humanity, must come together and we have
tried to put all those countries whose
ambassadors were called, because this is
something on which we must put all together
and pressurise. We are in a strange
predicament
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and lhat is that, on the one hand, food is
needed and we are willing to send food and
the ship is standing loaded in Trivan-drum
and it will leave at two hours' notice the
moment we ask and, on the other, there is a
difficulty. We sent our ship "Tipu Sultan", to
bring people from Kuwait. We had to stop it
half way and it is stopping in Abu Dhabi and
it is not moving because they said, "We will
not receive it", and since they have said that
they will not receive, it is an empty ship and
it is not carrying any food. Similarly, about
the aeroplanes also. They said that they will
allow the aeroplane only if it brings food and
the interdicting authorities have told us that
only if the aeroplanes bring food, we will
allow them. Now, this is the situation that we
are faced with. Naturally, this is a situation
which is not of our creation. It is very easy
for me to make this statement and that
statement, and condemn this man and
condemn that man. But that does not solve
the problem. Therefore, the effort that we are
making is that we are approaching all the
international forums, all the humanistic
forums, all the world opinion, so that we are
able to put our pressure on the UN and the
Security Council and the enforcing
committees to try to see sense in this.

Well, I think the main purpose is that the
world should know what the feeling of this
House is and that is why I came to you and I
deliberately chose to put all the facts before
you because the nation should know and the
nation's pressure must be mounted on this.
Food must go and that is the main point.
Medicines we are sending. Tomorrow, we
will be able to send the first shipment
because medicines, we hope, will not be
stopped.

SHRI M. M. JACOB : What about water

SHRI I. K. GUJRAL : Water I cannot
send from here.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Any local
arrangement you can make ?

SHRI I. K. GUJRAL : In Kuwait ? At the
moment, I am told that it is not excellent,
but not too bad as yet. But the situation, as I
said, is causing concern be-
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cause it can deteriorate further. Therefore,
we are putting all pressures. So far as the
specific questions asked are concerned, I
think, in totality, I have covered all the
points.

Now, about the NAM initiative : It is a fact
that the NAM group met in the UN, in New
York, the moment the crisis mounted. But at
that time they took a general stand regarding
Iraq's invasion and all that. The humanitarian
issues have started coming up later. That is
why we are feeling that some initiative has to
be taken. And that is why a week back I
wrote to the chairman that this group should
be set up. I hope we can do something,
because ultimately in this new era of post-
cold war we have to think whether it is the
NAM initiative or it is the individual
initiative, it ultimately has to go via the
United Nations. We cannot possibly set up
several parallel initiatives. Some initiatives
have been taken. For instance, Jordan has
come to a solution. Similarly, some Arab
countries have come to a solution. And all
those have to be summed up together and
ultimately directed via the United Nation.
The purpose of my going to Belgrade is to
try to see if we can do something. Maritime
forces in the Gulf are operating under their
own flags, not the United Nations'. There-
fore, although they have been authorised by
the United Nations to use force, minimum
force as they call it, to try to stop it, but at the
moment they are not under their flags. The
letter to the Secretary-General was not
contingent on the replies received, and that is
why we moved parallely. We went to the
United Nations also, and we moved these
authorities and the countries which are now
in the Gulf trying to stop it.

We have contacted many people. We have
also contacted the Palestinian authorities.
We have tried to reach Mr. Arafat to use his
pressure. We are trying to make every
possible effort that we could make,
particularly via those Arab countries which
are supporting Mr. Saddam Hussain or are
friendly to him. We hope that wisdom will
prevail and neither side will initiate the
hostilities. That is our effort. We are trying
to work out the NAM initiative. I cannot
possibly predict
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as to what ultimately will come out of the
Belgrade meeting. It is an effort. Therefore, I
am not promising anything.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Mabharashtra) : : Wishing you
all success.

SHRI 1. K. GUJRAL: Thank you very
much. Very grateful to you.

Ultimately, I think, at this particulai stage I
would strongly appeal in the spirit of wha,t
Mr. Bhandare has said, thai this is not the
time for us to ... (Interruption—not in terms
of thinking whether a particular Minister is
good or bad. I think this is time when we
have to put our heads together and put our
pressure together in the United Nations.
Nobody should get a chance to defeat us.
Nobody should be giver this opportunity.
Many people were looking for such think.
They would like the efforts of India, the
initiative of India, to be blocked.

We have started one thing more. As I said
perhaps some time ago that diplomatic bag is
carrying letters of both sides., for Kuwait and
for Baghdad. We are also starting in a day the
All India Radio External Service for
meassages from both sides to the people and
from the people.

1 was asked of the raction we have given to
the foreign forces in the region. We have said
again and again that we are against the
presence of forces in this area, beacuse
ultimately they harm our security interests.
The matters relating to India's security
environment are under constant review, and 1
can assure the House that we are not lacking
vigilance in this regard.

Mr. Subramanian Swamy is an ex-tremly
knowledgeable person and he has a great deal
of knowledge about international affairs. I
hope when he talks to me quietly, he will not
repeat what he said publicly that we may take
sides. It will not serve the purpose. But we
are in steps with what the world community
has done. That is why we are in the United
Nations in several things. But the Uinted
Nations must also understand our

[RAJYA SABHA]

Minister 376

predictment, our problems and our suffer-
ings and the people who are put in that
situation. We have approached the Inter-
national Committee of Red Cross. They
have told us that one of their representatives
has gone to Baghdad.

SHRI SUBRAMANIAN SWAMY
Now, see that Pakistan has taken a clearly
partisan stand, and yet Iraq is treating India
and Pakistan on the same footing as far as
the citizens of these countries are concerned.

SHRI I. K. GUJARAL : My friend, Mr.
Subramanian Swamy will understand. Parti-
cularly he understands more. He knows more
but he does not say it. He knows that one
does not react in the international affairs in a
knee-jerk way and one does not go by one
statement and takes a posi-I tion like this. I
think an extremely immature, amateurish
diplomat will do that and I don't think Mr.
Subramanian Swamy would ask me to do
that. T know he is a serious man and I know
he is a learned man. Therefore, I hope he will
not ask me to do that.

SHRI KAPIL VERMA : What is the
response of the U.S.A. and U.S.S.R. to
your initiatives at NAM level?

SHRI I. K. GUJRAL : The U.S.A. has told
us that they do not agree. I say it with a great
deal of concern that the food (situation bad
enough as yet. It is something very inhuman
to say that and that is what they have told us.
That is why we are not going further.

A question was asked about Iraqi Airways.
I think my friend, Mr. Jacob, asked about It.
The Iraqui Airways planes can-come. But
the condition is the same that they go back
with food. This is the situation in which we
are. It is again the same problem. Whether
our ships go with food or their ships come
and go back with food, the problem remains
the same.

SHRI M. M. JACOB : How can they
have a deal with Iraq? Iraq is supplying their
aircraft to the Americans.

SHRI I. K. GUJRAL : That is where the
duality of the values of certain big powers
comes in. The Americans tell us not to<
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send food. But they do not mind using the
Iraqi planes. They must be paying "for it. 1
think this point is clear. I think you must
understand how a complex situ-for it. I think
this point is clear. I think I have covered most
of the points and I don't think there is any
point which I could possible..

AN HON. MEMBER : What about the
Prime Minister's letter? The Prime Minister
is supposed to have written a letter.

SHRI I. K. GUJRAL : It is not the Prime
Minister. 1 have written today both to the
Foreign Ministers of the Soviet Union and
the U.S.A. because they are meeting to-
morrow.

SHRI G. G. SWELL : are we taking the
probability of air blockade into account?

SHRI I. K. GUJARAL : Air blockade is
there.

s

SHRI G.G. SWELL : It is not air block-
ade. It is naval blockade, what about the air
blockade by America and others?

SHRI I. K. GUJRAL : Yes. One point
asked was why do we send a ship. I think I
have given a reply to that. Then Red Cross.
Rehabilitation. Of course, it is a matter of
serios concern. We have to look to the future
of these people who are coming back. I think
that is where again the whole notion will
have to put its resources and effort togather
and particularly those states form where the
people have not gone there. If Malayali
friends have gone there, then all those States
whose people have not gone and are not
coming back must put in more efforts. I think
that is where the resources must be pooled
from. I think very soon an effort will be made
to work out a policy on this.

A question was asked about Agaba Port.
Aqaba port is there. We are trying to get a
ship from Aqaba Port. But one thing you
should kindly keep in mind is that from the
point of view of the people it is not greater
sufferance, if you flrsi take them to Aqaba
and then bring then to India from Aqaba, it
will again take 1( to 12 days. Therefore, that
will also be i tortuous route for the people
who have suffered all the time. Therefore,
our effor -will be to fly out most of the
people al though in terms of money it is
extremeh expensive. Perhaps, on an average,
it i going to cost us Rs. 25000/- to Rs.
30,000/
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per head for flying people out. It is notion's
calamity and we have to do it.

SHRI SYED SIBTEY RAZI : You said
you are not going to approach them for the
use of Agaba Port.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Please let
him continue. We have a long evening a
head of us.

SHRI I. K. GUJRAL : I am told that it takes
10 to 12 days for a ship. 7.00 P.M.

Therefore, if you take people out from
Amman, then to Agaba, and then take them
out, all the same, we are not leaving that
effort also. We are negotiating with a
company. Very few companies in India,
unfortunately, have got the transport ships or
the passenger ships. Everybody has given
up. Even the Shipping Corporation of India
has got only two ships, thanks to Haj traffic.
And that is why those are available still with
us. Otherwise, no country has ships.  This
is a problem.

SHRI M.M. JACOB : Mr. Gujral, I read
in the newspaper that you are also permitting
the Airbus-320 to fly over to that place.

SHRI I. K. GUJRAL : Yes, we are. 1
think, today, the first one has gone, and from
tomorrow one more will go. So, we keep on
adding. We will send the maximum number
of airplanes subject to the availability of
facilities in the airport at Amman because
the Amman airport is not of very large
dimensions.

I think, the main point is that somehow or
the other, peace should be preserved, that the
war does not break out. And that is what we
are trying. Now, I am not giving any
promises that my travel to Belgrade will
bring peace or whether my going to New
York will ultimately bring peace. I am not
magician. And I do not promise to be a
magician. I have no sort of flamboyant
misgivings about myself. I am a humble man
and..

THE  VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR) : But, you are
an optimist, I believe.

SHRI I. K. GUJRAL : I represent this
country. As a humble man, I will keep on 1
making all efforts that I can because that i is
my patriotic duty. Thank you, Sir.
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SHRI A.K. ANTONY : Sir, I fully agree
with the Minister that this is the time that
must all unite. But the Parliament session
is over today. After the Parliament session,
will you from some machinery to involve
all the parties and all the sections of the
people to manage this crisis and’ put
forward their suggestions ?

SHRI I. K. GUJRAL : Yes, What I will
do is, and I have also conveyed to some of
our friends in the Lok Sabha that 1 will be
meeting whenever I am in Delhi all those
friends who are available in Delhi...

SHRI A.K. ANTONY : What about
machinery?

SHRII. K. GUJIRAL : -------- at least

once
a week. And, I think, either at the official
level or at my level, we will be convening
a group meeting to give you full in-
formation.

SHRI JAGESH DESAI (Maharashtra) :
Sir, this statement has taken two hours.
Two statements are there from andavate-
...

THE  VICE-CHAIRMAN  (PROF.
CHANDRESH P.. THAKUR) : And one
clarificationj

SHRI JAGESH DESAI : They are im-
portant and they will take not less than 4
hours. {Interruptions)...

AN HON. MEMBER :
Special Mentions ?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Let us
listen to him.

What about

SHRI JAGESH DESAI : What I want to
say is, the other day, even the eatables were
not available in the canteen. So, today it
appeals to me that Lt will be 12 o'clock.
So, I want to know whether any
arrangements, at least for eatables, if not
dinner, will be made? I can understand the
constraint of money. If not dinner, at least
for the eatables, wil they make
arrangements, at our cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS ;(SHRI JAGDEEP
DHANKHAR):
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Well, the matter has been well attended to. I
will just take Desaiji outside after 5 or 10
minutes to show what I am stating here is
fully there. There is enough to last us till
midnight, going by our appetite

SHRI M. M. JACOB : You should have
anticipated this. (Interruptions)

THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR) : There are several
items on the agenda. But there are some minor
items which will not take much time. Number
1, there is the Half-an-Hour Discussion. What
is the status of that, I would like to know.
(Interruptions)...

€] IR AR WU (ITT U W)
ro w7z g8 P oS 9% @ A
£ ag st Wt g ... (Eaw) =
g waw ® ... () 7g wWEe
mew @ Foer gar 20 ). . ()

siwet woer waw  (ghomom) ;o
BT IrterT g

THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR) : Mrs. Swaraj,
would you like to carry it to the next session?

SHRI VISHVIJIT P. SINGH : Sir, what
about the Finance Minister's statement? We
have been demanding it. The Minister has
given an assurance...

THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR) : Why are you
excited?

SHRI VISHVIJIT P. SINGH We demand a
statement from the Minister. SHRI
VITHALRO MADHAVRAO JADHAV
(Maharashtra) : Mr. Vice-Chairman, Sir, the
hon. Deputy Chairman has...

THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR) : I am coming to
that. Let me settle this first. (Interruptions).

SHRI VISHVIJIT P. SINGH : Mr. Vice-
Chairman, Sir, 'Statement by the Finance
Minister' is listed here.

PROF. MAHDU DANDVATE : Why are
you shouting? I am here.

SHRI VISHVIIT P. SINGH : I am not
shouting for you. I am shouting for thd
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benefit of the others and for the benefit of
those who are absent.

THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR) : I take it that the
Half-an-hour Discussion goes to the next
Session.

PROF. MADHU DANDAVATE : Youj
are shouting  for the benefit of the other
House.

SHRI VISHVIIT P. SINGH : Very true,
very true.

SHRI JAGDEEP DHANKHAR : That
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House has adjourned.
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PROF MAHDU DANDAVATE : Sir,

without your intervention, the Minister has
given consent to the lady.
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THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR) : Mrs. Sushma
Swaraj, you have sorted it out with him?
Okay.

SHRI VITHALRAO MADHAVRAO JA-
DHAYV : Mr. Vice-Chairman, Sir...

THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR) : I know what
you ars talking about. The Deputy Chairman
has permited you and Mr. Bhan-lare to make
a mention about the statutory Boards for
Mabharashtra. Let Mr. Bhandare speak first
and then you can speak.

SHRI VITHALRAO MADHAVRAO JA-

DHAV : Sir, my name must come first.

SHRI MURLIDHAR CHANDRAKANT

BHANDARE : All right, Sir, Let him speak
first.

THE VICE-CHAIRMAN (PROF. CH-

ANDRESH P. THAKUR) : Mr. Jadhav, you
will take one minute.

SHRI VITHALRAO MADHAVRAO JA-

DHAV : Sir, the Deputy Chairman gave, me
five minutes, but I will take only three
minutes.
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st gaoy P - I AT WA Mr. Bhandare.  You will be very brief.
2 ’ * - You see the mood of the House.
7 § % O geo1 &< a7 IW
AT | FTAAWE (B @ § I I s} Oy g (vheest dme) s
a1 3ifay | UT TS & A 4 EIRE Ee A
fifwa ),
IqENTaw (ST, WwW N, W) ¢
e =5 2 THE VICE-CHAIRMAN (PROF. CH-
7 @ "’?E' gqwe, & & woam ANDRESH P. THAKUR) : I will come to
RIERT I . that. It is not for me to decide.

ot waeww o . oo @ g1 gt SHRI MURLIDHAR CHANDRAKANT

- i e BHANDARE : I wholeheartedly endorse the
araw Wt g L] F setting up of the Development Boards for

FT AET § qEH ! Vidarbha, Marathawad and Konkan. In the
morning there was a mention and as has been

IYUHTES (ﬁ'r oy 9. m) . referred by the Prime Minister that he will

expedite the constitutional processes, now it is

ez a a’ga" f& s o “EI. 7.15 and 1 thought that by now the
fagm o 2 .. .(=@u). .. o7 g Government should have made some

a7 HE:T' 1:a..« 2 Tt 3w a o frow statement about the setting up of these Boards.

L T ar ferr SHoW 3“” ? T8 I think a constitutional amendment is re-

ST =@ H = AT 4T WIMET | quired because serious doubts and reservations
L have been expressed as regards the Governors'

E:f TS T T A T Peet - overriding powers which will destroy the
" F FreETey T2 g7 P oo g1 W< fundamentally democratic, parliamentary form

[ i w27 of Government where the Governor acts on the
- w ™ T S, advice of the Council of Ministers and even

sy 7wy Fwawr 0 qaeT  fF the federal structure is likely to be distorted

I a-q.“ ST W ATET ? where the Centre can interfere in the affairs of
B3 AALALL the State, but I felt that such an amendment

P . should have come here by now or at least
=i RS C AT R g introduced. This is a more important amend-

g T fufaee & T e @T&@EWT ment than even the Delhi statehood bill. T am
F T Ee - e 5& £ T really disappointed and in order to fulfil this

. . - aspiration which has been there for the last 35
AN ®IE UTAW g7 T E 1 ww w6, years I will request that the Government acts

o Tﬂﬂ" T . (W) .. faster than it has dqne. This_is a very important
‘ = | assurance of the Prime Minister given from the

for oo 7 am @ AN | HT9% TET ST Red Fort and lit has not been fulfiled. I express
FIES FHTET a-’ geAT-TowT & T aT g my disappointment over this.
v feet iy § P & a8 391 THE VICE-CHAIRMAN (PROF.

T P g w12 ¥ gw way @y 3w CHANDRESH P. THAKUR): Now it is for
? the House to decide. We have three items.

@ Ea | T Fa7 § Fev-amy €™ One is the discussion on the Industrial Policy.

aq grevy T T Tfﬁ‘ EIEGI E’ | If it has to start, Shri Chaturanan Mishra is
) - P FTE 7 already on the legs, in the sense, he will be the
T Y A SREI A first speaker to continue his speech. However,
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[Prof. Chandresh P. Thakur]

Then we have three items listed in the name
of Prof. Danadavate. One is clarification on
the earlier statement that he made regarding
the budgetary deficit, which if you do not
want, will lapse and if you take up, it will
take the rest of the time and still not be
finished.

Then, there is a statement about which
there is pressure—about 'unjust enrichment'
involved in Customs and Excise refunds.
The Minister can make a brief statement and
brief clarifications can be asked.

Then, we have Special Mentions. This is
the last day of the Session and about ten
names are there. Some names can be there
but the Members may not be there.  So it
will also take some time.

So the real choice is, should we take Prof.
Dandavate's statement first or the Industrial
Policy first ?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: The Industrial! Policy is
listed there.

SHRI SURESH PACHOURI : We! Should
take up the statement regarding j "unjust
enrichment" involved in Customs and Excise
refunds.

oft waeww tew e o oe el
T HE B FAT M A TAAT T AT |
#1930 ar UF 94% & HW giar & A,
T JIT IAT FY BTE TG g ar 1e9-
areT gi g o .. . (=),

rewrere (. ww f. IWR) ¢
B, BT IR W TR E |

ot wwowd T ;o @fgw Pa gm
0 TE & SN ST @ |

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : What is the
consensus of the House ? You want excise
statement ?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: We want definite assurance
that Industrial Policy will be discussed in the
next Session and it will not lapse.

[RAJYA SABHA]
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SHRI CHATURANAN MISHRA :
Any policy can be discussed in the next
Session. There is no bar. This House is
sovereign. But you have to decide. It is the
job of the Chair.

THE VICE-CHAIRMAN
CHANDRESH P. THAKUR) :
country still has democracy.

SHRI DIPEN GHOSH : I can suggest one
thing. If we start the discussion on Industrial
Policy, we will have to finish till the Minister
replies. I do not know if that discussion can
be taken up and completed till the Minister
replies, then other items can be taken up in
that case. The discussion on Industrial Policy
can be taken up in the next Session im-
mediately in the first week.

(PROF.
The

As regards the Central Excise statement,
that is very important because refunds have
been given. We wanted a Calling Attention
and I had submitted a Calling Attention
Motion. Thereafter the Minister was also
very much agreeable to give the replies to
our points. Naturally that can be takes up
immediately .

Another point is, there are certain Special
Mentions. It was also promised that
immediately after 5 o'clock, these will be
taken up. I do not know how many Members
are still present to make their Special
Mentions at this hour. Anyway, it can be
checked up in the meantime as to how many
Members are Still present.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Okay, I get
the consensus. Mr. Jena, do you promise that
the Industrial Policy will come in the next
session ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL
INDUSTRIES IN THE MINISTRY OF
INDUSTRY (SHRI SRIKANTA JENA):
Yes. (Interruptions)

SHRI CHATURANAN MISHRA : What |
am telling you again is, you decide, whether
special Mentions will be taken up. . .

THE VICE-CHAIRMAN
CHANDRESH P. THAKUR):

(PROF.
Okay,
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here is the decision coining now. Number
one, Industrial Policy Resolution will be
carried forward to the next Session for
discussion.

SHRI JAGESH DESAI :
will come in that Session ?

THE  VICE-CHAIRMAN

Positively, it

(PRO
F.

CHANDRESH P. THAKUR) ; Yes, it will

come.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : In the first weak.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : That much
precise detail, I would not like to determine.
That is for the Government to keep in view.

SHRI JAGESH DESAI: You must.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: If it is not, then I do not
agree.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): It will be
done. Okay ?

SHRI VISHVJIT P. SINGH: You
kindly make sure that it will come.

PROF. MADHU DANDAVATE: Sir, the
Government assures that but the procedure
is that the Business Advisory Committee
have to fix up the time-table.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Okay, then
the next consensus, if I understood it rightly,
is that there is demand for Prof. Dandavate's
statement on this Customs and Excise
refund.

SHRI SIKANDER BAKHT (Madhya
Pradesh) : And no clarifications on that.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr.
Minister.

STATEMENT BY MINISTER

Unjust Enrichment Involved in refunds of
Customs and Excise Duties

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE) : Sir, the
question of refund of excise and customs
duties in cases where the burden
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of these levies has already been passed on to
the consumers and in particular, the issue of
a circular by the Central Board of Excise
and Customs ou 28-3-1990 in this regard
has been the subject matter of a
considerable debate both in the Parliament
and outside. The position was sought to be
clarified in the answer to Lok Sabha
Question No. 2331 on 24-8-90 and the Press
Note issued by the Ministry on 29th August,
1990, besides clarifications given by me on
various occasions in Parliament. However,
certain doubts and misgivings still seem to
persist and I welcome this opportunity of
clarifying the matter once for all to set all
doubts at rest in this regard.

All tax laws invariably make provisions
for refunds of excess levies collected by the
State, so also recoveries of taxes where the
collection is less than what is authorised by
law. Refunds are therefore a regular feature
of all tax laws. However, since in respect of
excise duties in particular there was a
presumption that the burden of tax is
invariably passed on to the consumer, the
Public Accounts Committee raised the issue
of unjust enrichment of the manufacturers at
a result of such refunds. The matter was also
raised in various courts by way of writ
petitions against rejection of refund claims
by the Department and conflicting opinions
were expressed in  the  judicial
pronouncements on this subject. There was
no unanimity on whether a lawful claim of
refund should be withheld on the ground of
unjust enrichment and even if this was
possible how should the money so withheld
be utilised by the Government. The Public
Accounts Committee suggested appropriate
amendment in the Statute for this purpose.
The Attorney General was also consulted in
1985. The proposal to amend the law could
not be finalised as, according to the Law
Ministry, withholding of refunds on the
ground of unjust enrichment could be
sustained only if simultaneously a provision
was made to refund these amounts to
consumers who had borne the burden of the
levy. Hon'-ble Members would appreciate
the practical difficulties in identifying and
locating the consumers who have borne the
incidence of the levy and then refunding the
exact quantum of the-incidence of the



